
Company : CourtKutchehry
Website : www.courtkutchehry.com
Printed For :
Date : 01/09/2026

(2024) 04 SHI CK 0117

In the High Court Of Himachal Pradesh

Case No : CWPOA No.7098 Of 2020

Ina Gupta APPELLANT

Vs

State Of H.P. & Ors RESPONDENT

Date of Decision : 30-04-2024

Acts Referred:

Citation : (2024) 04 SHI CK 0117

Hon'ble Judges : Tarlok Singh Chauhan, J;Sushil Kukreja, J

Bench : Division Bench

Advocate : Onkar JairathAnup Rattan, Ramakant Sharma, Sharmila Patial, J.S. 
Guleria, Raj Negi

Judgement

Tarlok Singh Chauhan, J

1. The instant petition has been filed for grant of the following substantive
reliefs:-

“(i) That the impugned communication dated 14.06.2019 and the decision
conveyed therein may very kindly be quashed and set aside.

(ii) That the respondents may be directed to permit the applicant to continue
working as AssistantProfessor/Lecturer(Electrical Engineering) in Government
Polytechnic College Hamirpur, District Hamirpur, H.P.”

2. Learned counsel for the petitioner fairly submits that not only the petitioner is
working in the College, but even her services have been regularized.

3. In this view of the matter, the only dispute is now confined to her three
months salary, i.e. w.e.f. 19.06.2019 to 19.09.2019. This is a matter which is
required to be considered by the respondents.

4. Accordingly, we deem it appropriate to dispose of this petition by directing the
respondents to consider the case of the petitioner for grant of salary w.e.f.
19.06.2019 to 19.09.2019 and take a decision within a period of four weeks from
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today.

For compliance to come up on 28.05.2024. Pending application(s), if any, also
stands disposed of.
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